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SYNOPSIS 

 

That the applicant is filing this O.A. for necessary orders from the Hon’ble 

Tribunal for demolition of unauthorized and illegal construction of concrete 

structure inside the forest area by Wonderla Holidays Limited, after cutting of 

trees and leveling the land at Kumarbasta village of Khurdha District without 

any approval from the Govt of India.  Further, the Respondent Company also 

encroached the forest land and cutdown the trees on the forest and construct 

boundary wall and water treatment plant violating all the environmental laws. 

The Respondent Company without any permission or approval in violation of 

the Forest (Conservation) Act, 1980 and environmental laws operates a Water 

amusement Park over the land. Thought three plots are allotted to the company 

for the purpose and CTE and CTO was granted on those plots, the Company 

beyond the scope of CTE and CTO expand its boundary to the forest land and 

made unauthorized construction there. The joint inquiry by the revenue 

authorities shows that the Company encroached Ac 1.860 dec adjacent to the 

allotted plot. The encroached area is DLC land (Deemed Forest) as per the DFO 

report, which needs prior approval of Central Government for any type of non-

forest use. Though the applicant made a representation to the state respondent 

and other authorities, no action has been taken against the company. Therefore, 

this OA is being filed and the applicant prays to the Hon’ble tribunal to order 

for removal of existing Construction on the forest land along with imposition of 

Environment Compensation against the company, Hence the application. 
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LIST OF DATES AND EVENTS 

 
2020 : The land bearing plot No. 822, 823, and 833 under Kumbarbasta village 
handed over to IDCO and later it was leased out to the Respondent No. 
1/Company to setting up amusement Park. 

20.07.2023 : CTE granted by SPCB, Odisha. 

31.03.2024 : CTO granted by SPCB, Odsiha. 

01.03.2024 : For the construction of approach road, diversion of 0.68 ha of 
forest land has been obtained by the IDCO, Bhubaneswar. Stage-I Forest 
clearance for the same was granted. 

24.07.2024 : Stage -II Forest clearance was granted. 

May 2024: The park was open for public access. That means before the CTO 
and Stage-I forest clearance, the company has constructed already constructed 
the water treatment plant as it was open for public access in this month. 

June 2024 : The amusement park formally inaugurated. 

31.05.2024 : The reply under RTI Act from the Central Ground Water Board 
revels that no NOC has been issued in favor of the Company. 

05.06.2024 : SEIAA, Odisha provide information under RTI Act that the 
company has not obtained Environmental Clearance(EC) for this project.  

25.08.2025 : Joint demarcation done and it is found that the company 
encroached Government land of Ac1.86 dec out of out of Ac 29.070 dec 
bearing Khata No. 687, Plot No. 834. The same plot is a deemed forest land as 
per DLC record. 

10. 03.2026 : The applicant made an application to take action against the 
company for encroachment of forest laws violation of environment norms. But 
till yet no action has been taken. 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH: KOLKATA 

                       Original Application No.        _____   /2026/EZ 

(Under Section 14 R/W Section 18 (1) & (2) Of The National Green Tribunal 
Act, 2010) 

In the matter of : 
 Dillip Kumar Samantaray                        …Applicant 

-Vrs.- 

   Wonderla Holidays Limited and Ors.         …Respondents 
 

MEMO OF PARTIES 

Sri Dillip Kumar Samantaray, aged about 36 years, S/o  Lingaraj Samantaray, at 
present residing at Parsuram Maharana, Plot No. 3839/8, Malaya Vihar, G.G.P. 
Colony, Rasulgarh, Bhubaneswar, PIN- 751025, Odisha, M-9853632850, 
email: dillipsamantaray476@gamil.com 

          ... Applicant 

-Versus- 

1. Wonderla Holidays Limited, through its Managing Director, At – Plot No. 
822, 823, 833, Kumbarbasta Village Road, At/Po-Kumarbasta, 
PS/Tahasil/Dist - Khordha, PIN-752057, Odisha. 

2. State of Odisha through Additional Chief Secretary, Forest, Environment and 
Climate Change Department, Government of Odisha, Kharvel Bhawan, 
Bhubaneswar,  Odisha -751001, email : fesec.or@nic.in 

3. Principal Secretary, Department of Revenue and Disaster Management, 
Government of Odisha, Secretariat Building, Bhubaneswar -751001, 
revsec.od@nic.in 

4.  Principal Chief Conservator of Forests (PCCF) & Head of Forest Force 
(HoFF), Odisha, at Aranya Bhawan, Plot No. GD-2/12, 
Chandrasekharpur,Bhubaneswar–751023, email: affn.pccfodisha@gmail.com. 

5. Collector-cum-District Magistrate, Khurdha, At-New Collectorate, Po-
Pallahat Dist-Khordha, Odisha – 752056 , email : dm-khurda@nic.in 

6. Divisonal Forest Officer, Khordha. At/Po/Dist- Khordha, Odisha, 752055 
email : dfokhordha@odisha.gov.in 
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7. Tahasildar, Khordha, At/Po/Dist – Khordha, Odisha – 752055, email : 
tah.khurda@od.gov.in 

8. Member Secretary, State Pollution Control Board, A/118, Unit – 8, Nilakantha 
Nagar, Bhubaneswar, PIN- 751012, Odisha Email :  
paribesh1@ospcboard.org 

9. Member Secretary, State Environmental Impact Assessment 
Authority(SEIAA), Odisha, Bhubaneswar, 5RF-2/1, Acharya Vihar, Unit-IX, 
Bhubaneswar, Odisha, PIN-751022, Email: seiaaodisha@gmail.com 

10.  Managing Director, Odisha Industrial Infrastructure Development 
Corporation (Govt. of Odisha undertaking, IDCO Tower, Janpath, 
Bhubaneswar – 751022, email: md@idco.in 

11. Regional Director, Central Ground Water Board, South Eastern Region, 
Bhujal Bhawan, Khandagiri Square, Bhubaneswar-751030, Odisha, email : 
rdser-cgwb@nic.in 

12. Secretary, Ministry of Environment, Forests & Climate Change, Govt. Of 
India, Indira Paryavaran Bhawan, Jorbagh, New Delhi – 110003 email : secy-
moef@nic.in 

 
CUTTACK   By the Applicant through Counsel 
 
DATE:- 12.05.2026  

   
 
       Akhand, Advocate 

            B.C.E. No.O-269/2023 .  Ph:7008816891 
                                      email : akhand111@gmail.com 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
EASTERN ZONE BENCH: KOLKATA 

                       Original Application No.            /2026/EZ 

(Under Section 14 R/W Section 18 (1) & (2) Of The National Green Tribunal 

Act, 2010) 

 
In the matter of: 

Dillip Kumar Samantaray                            …Applicant 
-Vrs.- 

                    Wonderla Holidays Limited and Ors.         …Respondents 
 

MOST RESPECTFULLY SHOWEATH : 

1. The address of the Counsel of the applicant is as given above, for the 

service of notices of this application and the addresses of the respondents are as 

given above for service of notices of the applicant. 

2. That the present application is being filed under section 14 of the 

National Green Tribunal Act, 2010 (‘NGT Act, 2010’ for short) by the 

applicant, being interested in the protection of the environment and ecology. 

3. That this Hon’ble Tribunal has the jurisdiction to hear the present 

original application as the present application and the relief sought herein 

involves a substantial question relating to environment and that such question 

arises out of the implementation of the enactments specified in ‘Schedule I’ of 

the National Green Tribunal Act, 2010. 

4. That the applicant is a practicing advocate and environment activist and 

permanent resident of Odisha and have filed many cases before this Hon’ble 

Tribunal for protection of environment and ecology.  

 

5. That this Original Application before this Hon’ble tribunal is being 

filed by the applicant for a direction to State Respondent to take action against 

Respondent No. 1/Wonderla Holidays Limited (here in after “The Company”) 

for its unauthorized and illegal encroachment of forest land. The same 
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Respondnent has constructed boundary wall and water treatment plant over the 

forest land without prior approval from the Central Government. Prior to the 

construction of the, standing trees on the forest area were illegally felled and 

levelled, resulting in irreversible damage to the forest environment and local 

ecosystem. Many trees were cut to construct this boundary and water treatment 

plant without obtaining any prior clearance or approval under Forest 

(Conservation) Act, 1980. As per the joint inquiry report, the company has 

encroached more than Ac1.86 Dec of forest land out of Ac 29.070 dec bearing 

Khata No. 687, Plot No. 834, Mouza-Kumbharbasta, Tehsil -Khordha, Kissam- 

(DLC forest land, i.e. Deemed forest and Present scheduled-Gochar). 

 

6. The Company has established a Water Amusement Park on land leased 

from the Government of Odisha in 2022, covering an area of 50.63 acres in 

Kumarbasta Village, Khurdha District. The details of Lands leased out to the 

company are listed below: 

i) Khata No. 685, Plot No. 822, Area Ac 10.50 dec.   

ii) Khata No. 685, Plot No. 823, Area Ac 21.97 dec. 

iii) Khata No. 685, Plot No. 833, Area Ac 18.16 dec. 

After de-reservation of these land the kissam has been changed from “Gochar” 

to “Patita” and recorded in Government Anabadi Khata No. 685. The said land 

has been leased out in 2020 in favor of IDCO, Bhubaneswar for Wonderla 

Amusement Park. 

The copy of Letter of Tahasildar, Khordha to Land officer, IDCO 

regarding leased out property in favor of the Company is annexed as 

Annexure-1. 

7. The Company obtain Consent to Establishment from the SPCB, Odisha 

vide letter dt 20.07.2023 under section 25 of Water (Prevention & Control of 

Pollution) Act, 1974 and U/s 21 of Air (Prevention & Control of Pollution) Act, 

1981 for establishment of Amusement Park with Commercial Activities (Dry 

rides, virtual games & indoor activities, water park, Food & Beverages, 

7



Gift/Souvenir store) over a plot area of 50.63 acres with built up area of 18,735 

Sqr. Meter.  The SPCB, Odisha has also granted consent for discharge of 

sewage and trade effluent under 25/26 of Water (Prevention & Control of 

Pollution) Act, 1974 and emission U/s 21 of Air (Prevention & Control of 

Pollution) Act, 1981 for operation of the Plant on 31.03.2024. But the company 

encroached more than Ac1.86 Dec of forest land  out of Ac 29.070 dec bearing 

Khata No. 687, Plot No. 834, Mouza-Kumbharbasta, Tehsil-Khordha, Kissam- 

(DLC forest land, i.e. Deemed forest and Present scheduled-Gochar), for which 

fresh CTE and CTO has to be obtained. But the company is illegally operating 

on this plot without any CTO and CTE. 

 The Copy of the CTE and CTO in favor of the Company are 

Annexed as Annexure – 2 Series. 

8. That as the Company encroached excess land beyond the scope of its 

leased-out land, the applicant moves Hon’ble High Court of Odisha for eviction 

of the unauthorized construction by the Company in CONTC No. 3725 of 2025. 

In this matter the Tahasildar, Khordha filed a joint demarcation report and 

submitted that Joint demarcation done on 26.08.2025 and it is found that the 

company encroached Government land of Ac1.86 Dec out of out of Ac 29.070 

dec bearing Khata No. 687, Plot No. 834, Mouza-Kumbharbasta, Tehsil-

Khordha, Kissam-Gochar and an encroachment case has been initiated against 

the Company. After this submission the case has been disposed of on 

08.09.2025. At that time the applicant was unaware that the particular plot is 

coming under the DLC land (Deemed Forest). Even the Tahasildar, Khurdha 

suppressed the fact that the said encroached plot is forest land as per the DLC 

record.  

The Copy of the Joint Demarcation report, documents regarding 

initiation of encroachment Case and Order dated 08.09.2025 are Annexed 

as Annexure – 3 Series. 
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9. That later the applicant got to know from the information obtained 

under RTI Act by another environment activist that the  Plot No. 834 under 

Khata No. 687 is a forest land. Total area of the plot is Ac29.07dec. Out of 

which prior approval for diversion of 0.68 ha of forest land for construction of 

approach road to the Company has been obtained by the IDCO, Bhubaneswar. 

Stage-I forest clearance for the same was granted on 01.03.2024 and statge -II 

was granted on 24.07.2024. Prio-approval was required as the land is DLC 

land(Deemed forest) as per the DLC record maintained by the office of the 

DFO, Khordha. But the Company without any approval encroached another 

patch of that plot adjacent to its project at north side measuring area Ac1.86 

Dec and after clearing the forest constructed boundary wall and Water treatment 

plant as per the demarcation report and sketch map. For that reason, the 

applicant approached this Hon’ble tribunal for removal of the unauthorized 

construction over the said portion of the Plot No. 834 and prays for a direction 

for imposing Environmental Compensation and revocation of CTO issued by 

SPCB, Odisha and Forest Clearance by the MoEF, Govt. of Odisha. 

 The Copy of Information provided under RTI act by DFO, 

Khurdha regarding diversion of portion of land of Plot No. 834(Forest 

Land as per DLC record) for construction of approach road are annexed 

as Annexure – 4 Series. 

 

10. That the company has constructed boundary wall and water treatment 

plant over the Forest land vide Plot No. 834 without any prior approval of the 

Central Government. For that reason, the Tahasilsar, Khurdha while demarcated 

that land found it as an encroached one by the Company and the sketch map of 

the encroached area is attached with the demarcation report under Annexure-3 

Series. As per the report a portion of the Plot No.834 measuring area of Ac 1.86 

dec has been encroached by the company and boundary wall and water 

treatment plant is constructed over the same. This a serious violation in part of 

Company and the company is liable for penalty and environmental 
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compensation for damaging the environment by means of tree cutting and 

encroachment of the forest land. The encroached portion of land is not 

accessible for general public. The applicant collected the screen shots of the 

Google earth and Know Your Land(KYL) Portal of Govt. of Odsiha, where the 

unauthorized constructions are clearly visible. The red marked triangle shape 

area is encroached by the company after felling down trees. However, from 

Point ‘A’ to Point ‘B’ marked in the image shows the approach road to the 

project site of the company for which prior approval was obtained. But the 

company encroached the land measuring Ac.1.86 Dec and constructed road and 

water treatment plant there over plot No. 834. 

The copy of the Google earth image and Know Your Land(KYL) 

Portal of Govt. of Odisha are annexed as Annexure- 5 Series. 

 

11. That it is pertains to mention that the District Level Committees 

(DLCs) had been constituted during the year 1997 in each district of Odisha 

under the chairmanship of respective Collectors as per the orders passed by the 

Hon’ble Supreme Court of India in W.P (C) No. 202/1995(in the matter of 

T.N.Godavarman Thirumulpad versus Union of India & Ors) to identify all 

forest areas under the administrative control of F & E Department/ Revenue 

Department and forest land/ plantations belonging to private persons. Keeping 

in view that there are certain lands which have been included in the DLC report 

as forest land though these are not classified as Forest in the revenue Record of 

Right (RoR) and in order to prevent inadvertent diversion of these Forest lands 

for non-forest purpose, Revenue and Disaster Management Department 

instructed all Collectors to incorporate an entry “DLC Forest” in the remarks 

column of RoR of all lands included in DLC report as forest land but not 

categorized as forest land in the kissam of the land. 

The copy of the circular regarding DLC forest and FAQ are 

annexed as Annexure – 6 series. 
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12. That the Company used ground water during construction stage in 2022 

to 2024 and now also using ground water for various purposes by digging 

borewell in the compound though the company has not obtained NOC (No 

Objection Certificate) for the same purpose. The reply dt 31.05.2024 under RTI 

Act from the Central Ground Water Board revels that no NOC has been issued 

in favor of the Company. 

The copy of the reply from CGWB is annexed as Annexure -7. 

13. The company has not obtained Environmental Clearance as decided in 

the Meeting of the Eco-Sensitive Zone Monitoring Committee of Chandaka 

Wildlife Sanctuary on 15.07.2021. The committee decided at decision No. 4 

that project proponent has to obtain prior Environmental Clearance and Wildlife 

Clearance. But the Company has not obtained Environmental Clearance(EC) for 

this project as per the information received from SEIAA, Odisha vide its letter 

dt 05.06.2024. On the other hand the company describing its built-up area as 

18,735 Sqr. Meter while applying CTE and CTO and exempted from obtaining 

the EC. But actual built-up is more than 20, 000 Sqr meter that needs 

measurement by an expert team.  

The minutes of meeting of Eco-Sensitive Zone Monitoring 

Committee and reply of SEIAA, Odisha are annexed as Annexure-8 Series. 

14. The applicant made a representation on 13.03.2026 to the State 

authorities arrayed as respondents here in this OA. But no action has been taken 

against the Respondent Company which encroached more than Ac 1. 86 Dec of 

forest land and constructed boundary and water treatment plant building. 

Aggrieved by the unauthorized construction over forest land and inaction of the 

state authorities for eviction and necessary legal action, the applicant has filed 

this application.  

The Copy of the Representation made to state parties is annexed as 

Annexure-9 Series. 
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GROUNDS 

The Applicant is filing the present Original Application from amongst the 

following grounds: 

1. That Respondent No. 1/Company has encroached forest land measuring 

Ac 1.86 Dec and made unauthorized constructions of boundary wall and 

water treatment plant after cutting of trees on forest land, which is a clear 

violation of the Forest (Conservation) Act, 1980, as section 2 of the act has 

put a bar on forest land to be diverted for non-forest purposes without prior 

approval from the Central Government. It also contrary to the provisions of 

Environment Protection Act, 1986. 

2. That in view of the meaning of the word “Forest” in the Act, it is 

obvious that prior approval of the Central Government is required for any 

non-forest activity within any forest area. So, any activity without prior 

approval of the Central Government must cease. It is the duty of the state 

Respondents to ensure total cessation of all such activities. But, in the present 

case, the state authorities are silent on the matter even after a formal 

representation was made by the applicant.  

3. The CTE & CTE has been granted to the Respondent Company for 

specified area i.e. Plot No. 822, 823 and 833, but the Company  for setting up 

water amusement Park. But the Company has encroached over the Plot No. 

834 and cut down the standing tree over the plot and made constructions, 

which violates various conditions set in the CTE and CTO and it attracts the 

revocation of CTO by the SPCB. It violates the Water (Prevention and 

Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 as the company is operating beyond the specified area 

set in CTE and CTO. 

4. That a portion of land measuring .68 ha of forest land has been diverted 

for approach road to the company and forest clearance has been granted. But 

another portion of the same land i.e. Plot No. 834 has been encroached and 

construction has been done over that forest land. This violates various 

12



condition in the Stage-I forest clearance and particularly Conditions No. 1.14, 

1.15, 1.17, 1.20, 1.21, 1.25 in State-II forest clearance letter dt 24.07.2024.  

5. That the Company has not obtained the Environmental Clearance from 

the MoEF before establishing the project as decide on the meeting of Eco-

sensitive Zone monitoring committee. Further, the Company extracting 

ground water without any NOC granted by the Central Ground Water Board. 

These violation attracts heavy penalty and Environmental Compensation for 

degrading the local ecology and making irreparable loss to the Environment. 

6. That the Respondent No. 1/Company has violated the provisions of  

Forest (Conservation) Act, 1980, Environment (Protection) Act, 1986, Water 

(Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control 

of Pollution) Act, 1981 and continue its works for degrading the ecology and 

environment. Though a representation in this regard has been made by the 

Applicant, respondent Government authorities would fail to uphold the 

provisions of these act. 

LIMITATION 

That present application is within limitation as the same is preferred 

before the stipulated time period U/s 14 of the National Green Tribunal 

Act, 2010 which is a continuing cause of action. The Respondent No. 1 is 

presently engaged itself damaging the environment, cutting down trees on 

forest land and making civil constructions over it which creates fresh 

cause of action every day. Thus the cause of action is a continuous one 

and hence the present application is filed within limitation period. 

INTERIM PRAYER 

Hon’ble Tribunal may please to direct the District Collector, Khordha to 

take immediate steps to stop all the non-forest use of Forest land bearing 

Khata No. 687, Plot No. 834, Mouza-Kumbharbasta, Tehsil-Khordha, 

Kissam- (DLC forest land) under Khordha District, Odisha pending final 

disposal of the Original Application.  
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PRAYER 

In the present circumstances and in the interest of justice, it is most 

respectfully prayed that this Hon’ble Tribunal be pleased to pass an order 

thereby: 

I. Directing to constitute of a joint committee of District Collector, 

Khordha; Tahasildar, Khordha; DFO, Khordha, Officers of SPCB, Odisha 

and other officers as Hon’ble Tribunal deems fit to inquiry and submit its 

reports before the Tribunal regarding violations of provisions of various 

environment laws by the Respondent No. 1/Company. 

II. Direct Collector-District Magistrate, Khordha to demolish and remove of 

the illegal structures standing in the forest land (Plot No. 834) and restore 

the same to its original form. 

III. Direct SPCB, Odisha and Secretary, MoEF, Govt of India for 

revocation of CTO and Forest Clearance granted to the Respondent No. 1 

respectively in view of gross violation of the conditions stipulated therein.  

IV. Impose Fine and Environment Compensation on Respondent No. 1 as 

there is irreparable loss to the environment and huge pollution due to the 

illegal and unauthorized activities in the forest land and massive tree cutting 

by the Respondent No. 1. 

V.  Pass any other order or directions that this Hon’ble Court may deems fit 

and proper in the facts and circumstances of the present case. 

CUTTACK                   By the Applicant through Counsel 

DATE:- 11.05.2026  

   

                  Akhand, Advocate 

      B.C.E. No.O-269/2023 .  Ph:7008816891 

14



15



To 

Sub: -

Ref: 

Sir, 

Mouza 

The Land Officer,IDCO,Bhubaneswar. 

Mouza 

OFFICE OF THE TAHASILDAR, KHORDHA 
Khordha-752055, Odisha 

Kumbharabasta 

Information on status of land pertaining to M/S-Wonderla Amusement 
Park in Vill-Kumbaharabasta under,Khordha Tahasil. 

Your good office letter No. 6525 dtd. 26.02.2024. 

With reference to the letter on the subject cited above, I am to state that the 
following schedule of Land has been leased out in favour of M/S-Wonderla Amusement Park 
at Mouza-Kumbharabasta. 

Letter No |24-Dated. 2.02, 202y 

Kumbharabasta 

Khata No. 

687(Rakhita 
Anabadi) 

Encl: ROR of the plots 

Total 

Khata No. 

685(Anabadi) 

Land Schedule 
Plot No. 

822 

Total 

Phone: - 06755-220248 

823 

Email ld: -tahasildarkhordha@gmail.com 

833 

tah.khurda@nic,in 

Land Schedule 
Plot No. 

822 

823 

833 

On verification of ROR Of Mouza-Kumbharabasta,it is found that the ROR was 
made in the Year 1962, the land schedule merntioned above was recorded in Govt. Rakhita 
Anabadi Khata No. 687 under Kissam"Gochar". After de-reservation of the suit land vide 
D.R. Case No. 03/2020 ,the Kissam has been changed from " Gochar" to "Patita" and 

recorded in Govt. Anabadi Khata No. 685. The said land has been leased out in favour of 
IDCO,Bhubaneswar for Wonderla Amusement Park. 

Area (In Acres) 
10.500 

21.970 

18.160 

50.630 

Area (In Acres) 
10.500 

21.970 

18.160 

50.630 

This is submitted for your kind Informatlon and necessary action, 

Kissam 

Gohchar 

Yours faithfully 

Tahas 

-do 

-do 

Kissamn 

The final ROR has been published during the year 1962 prlor to the commencement of the 
Forest Conseryation Act-1980 0.e, on 25.10.1980 and the Sabilk-Hal reference of the 

Patita 

KHORDHA 

-do 
-do 

aforementioned plots remain intacted. 

Annexure - 1
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Translation and description of the text in the Sketch Map 

 

Top Left Side of the Sketch: 
Mouza : Kumarbasta, Sheet No. 6,7 
Thana- Khordha, Thana No. 116 
Pragana – Khordha 
Dist – Puri 
Scale : 32” -1 mile 
 

 

Bottom Right Side of the Sketch: 
Khata No. 687, Raskhit Anabadi, 

Plot No. 834,  
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        IN THE HIGH COURT OF ORISSA AT CUTTACK 

 

CONTC No.3725 of 2025 

 

Dillip Kumar Samantaray ….    Petitioner 

               Mr. S.K. Pal, Advocate 

-versus- 

Amrit Ruturaj, Collector 

and District Magistrate, 

Khordha and others 

…. 
 Opp. Parties/  

Contemnors 

   Mr. Partha Sarathi Nayak, AGA 

CORAM: 

THE HON'BLE MR. JUSTICE S.K. SAHOO 

 THE HON'BLE MR. JUSTICE S.S. MISHRA  

                    

 

Order No. 
 

                               ORDER 

                           08.09.2025 

01. 

 

 
 

 

 
 

 
 

 

 

 
 

 

 

 
 

 

 

 

 
 

 

 

 
 

 

 

 
 

 

 

 

 
 

 

  

             This matter is taken up through Hybrid 

arrangement (video conferencing/physical mode). 

        The contempt petition has been filed by the 

petitioner-Dillip Kumar Samantaray with a prayer for 

implementation of the judgment dated 21.02.2024 

passed in W.P.(C) No.3385 of 2024.  

         Learned counsel for the State, on the other hand, 

produces the compliance affidavit filed by the Talasildar, 

Khurda annexing the joint enquiry report along with the 

sketch map, the notice under Form- Ka and the order 

sheet in Misc. Case No.172 of 2025. A copy of the said 

compliance affidavit has been served on the learned 

counsel for the petitioner.  
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Subhasis 

         In view of such compliance affidavit, the 

contempt petition is disposed of.                

 

                                                     ( S.K. Sahoo)  

                                                          Judge 

 

 

 

                    (S.S. Mishra)  

                                                           Judge 

  
 

 

Digitally Signed
Signed by: SUBHASIS MOHANTY
Designation: Personal Assistant
Reason: Authentication
Location: High Court of Orissa, Cuttack.
Date: 08-Sep-2025 19:36:23

Signature Not Verified
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RTI
B At-B

point no. I - On verification of available records, it is ascertained that, the Principal

Clrief Conservator of Forests, Forest Diversion & Nodal Officer, FC Act, O/o the Principal

Clrief Conservator of Forests & HoFF. Odisha, Bhubaneswar had only forwarded the

prLrposal for diversion of Ac.1.680 or (0.68) ha. of revenue forest land for construction of

atr rroach road to Mls wonderla Amusement Park in the village Kumbharbasta under

Kr,ordha Tahasil vide his letter no.1686 d1.30.01 "2024 to the Addl. Chief Secretary to Govt',

F ,rest. Environment and Climate Change Depafiment, Govt' of Odisha(trnclosed) for onward

tr:nsflri-ssion to the next quafier for approval of the said project' He was not the final

allpl'(.)r ing officer.

point no. Z The Principal Chief Conservator of Forests &. HoFF, Odisha

Blrubaneswar was not the final approving officer. The letter for permission / approval i.e'

S rse-l & Stage-II issued by Govt. of India, Regional Office, Odisha is enclosed herewith for

t',' tt ence.

point no. 3 -This Khordha Forest Division had only forwarded the proposal for

dLversion of Ac.1.6g0 or (0.6g) ha. of revenue forest land for construction of approach road to

i,1/s Wonderla Amusement park in the village Kumbharbasta under Khordha Tahasil vide this

c,fice memo no.ll21 dt.15.12.2023 to Regional chief conservator of Forests, Bhubaneswar

f r c-rnrlard transmission to the higher quarter for approval.

^0
^^^^+Q $^+""

I on B
PT

I/c of 4F (Misc.) at
wour e* frl.
SrBYI

\.

I

Annexure- 4 Series
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Sir,
A proposal for diversion of 0.6g0 ha of revenue forest land for construction of approach

road to wonderla Amusement park at village Kumbharabasta under Khordha Tahasil in Khordha

District of Khordha Forest Division by the chief General Manager (Evn), IDCO, Bhubaneswar

duly processed and reco(lmended by the Divisional Forest officer, Khordha Forest Division and

Regionar chief conservator of Forests (Bhubaneswar circre) is sent herewith in duplicate for

- rard transmission to Govt. of India, MoEF&CC, Regional
consideration of the Govt' and onward transmtsslon r'

ornce, Btrubaneswar for approval under Section 2 (ii) of Forest (conservation) Aet, 1980'

l. Brief DescriPtion

It was decided by the state Level single window clearance Authority 88 meeting held under

chairmanship of chief secretary, odisha on dt.27nznalg (Page No.77lDP) to set up an

Amusement park in the village Kumbharabasta under Khordha Tahasil of Khordha district. For

this purpose, IDco was.assigned to file the application for acquisition of land measuring an area

of 56.40 Ac.

As per the instruction of Revenue & Disaster Management Department of Odisha vide their

No. 1097g, dt30rc312021 (Pagc No.20/DP), Collector & District Magistrate, Khordha

the lease ofGovt. land measuring 50'630 Ac of land in the village Kqlnbharabasta, vide

No. t 3308, &,AV0glz}zl. (Pagc No.2IlDP)

llpage

\

Poml n^ I

a

I
{':,,

tu&*.v.

i

sTATCI TORAST III.{DQUAnTtrR$, ODTSTIA
OFFICB Or TIII TfiINCITAL CIIIAF eCINS[RyATOR Or rOltmTS & IIoFF

I'LOT NO. GI)-2l12, AITANYA IIIIAWAN, CIIANDRASEKIIARI'UR
I}IIUBANNSWAIT.?s I 023

O-nrnil-:
Lcttcr No. lL /9[(Otlrcrs )- 305 12$24

:; {,'A Jarru ary,2024Dated, Bhubaneswar, the

To

The r\dditional Chicf Sccrctlry to Governmcnt
lf s orest Environment & Clirnate Change Department

of Odisha, Kharavel Bhawan, Bhubaneswar

I for divcrsion of 0.680 ha of rcvcnuc forcst Ianrt for construction of approach

Wondcrln Amuseurcnt park at villagc Kumbharabasta undcr Khordha

hasil in Khorrlha District of Khordha Forcst Division bY the Chicf General

,w&
"\
t\

It
,ft 3" (Evn), IDCO, Bltubancsrvar.

[Proposa t lr[o. FP/OIUO thers/45 135312023 swl 5037 tnan d..0 A.fi .zaxl

37



was ncccssary to providc a connecting road to the Amtlsement

site.'lhcre ls an

ws
s
*
*j

, ,..1r llt'
!.1!. ,,'- allotment olland' it

in thc rcvielv nrecting for imPortant Tourism Pr0J

Park from NH -16. rvhich rvas clccidcd

3il$nTzl under CltairtlattshiP of Chicl SccrctarY, Oclisha rvhich is enclose d at ?'age 24'2

In viov of abovc' IDCO iclcntificd an approach road of 216 m tr in length and width of 30'5

nrt riottt NI"l- l6- Kr'rnrbharabasta road. The Geo Co'ordinate of starting Point 1S E.

g503ti'30.0 6247u,N-20012'01.18631 " and Geo Co-ordinate of end point is E- 85038',43,29233u,N-

20ol 1'50.98841 "' (Page NoS3DP)

As reported by the DFO, Khordha Forest Division in his part-Il and site Inspection Report

at pnge N0.55-56/Dp and 5?_5g/DI) respectively' the totar land involved in the project is 0'680

ha out of which Revenue Forest land is 0.680 ha and non-forest land is NIL'

The details of land schedule of both forest and non-forest land involved in the project duly

signed by the Tahasildar, Khordha and DFo, Khordha Forest Division which is enclosed atPage

No.60&62lDP resPectivelY.

As reported by the DFO, Khordha Forest Division in his part-Il and site Inspection Report

at Page and 57-58lDP respectively, the proposed area does not form part of any

National iosphere Reserve lTiget Reserve / Elephant Corridor etc.

in the proPosed Project : ''/ unique species of flora andifauna found

ect tn
y .,r".

6IDP.

There is no

area.

emp

and

The
.,

The cost of the project is Rs.78.72 lakhs. This project will generate permane4t

and temporary employment of 6T2mandays during construction phase

of 01 person and temporary employment of 730 mandays during

operational No.3l/DP).

The forfilingofthisdiversionproposalisenclosedatPageNo.29lDP'

approval order of the project is enclosed at (Page 24-26nD'

Park project is comlng up on a barren land with hard momrm soil

which has any productivitY so far Agricullire and Horticulture is concerned'

Development rism project would best suit to this unproductive barren non forest land

for the generation and economic development of the region' Keeping in

view of the ambitious Tourism project is being develoPed. IDCO belng the Govt' of

Odisha entity itation of industries in State' has been taking uP land acquisition and

development of like roacl, clectricity, water supply etc to the ProPosed industrial site,

black top road of R&D DePtt i'e' Curujanga- Kurnbharabasta road,

There is

eutttrcclilrg to passing bY thc sirlc rrf this prtrposecl 'lcrurism prqjec':(

2lPage

n

7-_-_

I
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A1:4000

forforarcaForest
AmusementWonderlatoroadof approach tnTahasilKhordhaunderKumbharabastavillageatpark DivisionForestKhordhaofDistrictKhordha B1:1980MapsurveYedDGPS

fordiversionfor

forest area

road
02

C1:50;000for
1.F4NoTopo map

ofconstructionfordiversion

forest area

ach road

Dl:4000foraleaforestshowingmapLaYout
roadofconstruction

1:50,000

forest

alternatt
theforroadsve proposed

Map ofusethe minimumlorroadof approachconstruction

is discarded on environment point of view'

road is found most suitable and

Considering all the facts. above, the proposed approach

Park with Gurujanga-

absolutelY required for connecting IvI/s Wonderla Amusement

Kumbharabasta road' which will benefit the locality with employmert generation and economic

ofthe area'

the following maps duly authenticated by all concerned'

3lPage

\ Y.t--

4-.

I

Iltrl
,q

earthen path connesting the proposed projcct sirc rvith trrc curuianga- Kumbharabasta roacl' which

i.s proposed to be developed as an approac. roacr t. trrc propeisccl M/s won.crla Amuscment Park'

This approach roa. of lcngth 216 nrt prop.scd to conncct thc proicct site to Gurujanga-

Kumbharabasta 
roacl covers plot No'834(1'})' K'ata No'-61.5' whic' rs a DLC land' (Pagc

The User AgencY has
3. Map

AnncxureScale

showing
of

03
for

..0+

B
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Kisam

ali

forreaaProposctll'lot
No.

Tot:rl ArclKhntlt
No.

Ilouzr
e

1.68034 29.A70

4. Forest Llnd

r\s rcportcd bY thc DFO' Khordhn liorosl Division in his Part-ll rnd Site

a\ 1'tgc N0.55-56/DP rttttl 57-58/l) l) rcspcctivcly, thc total land involved in this Project

rn (rt0 hn, otrt oi rvhich lorcst larld is 0.6tt0 ltn rts rcvcnuc forest land (DLC) and the non-forest

nrrohtel ur this Proicct is Nil'
.f'c 

rlctnits oitrre r..tl schcdurc of botrr rorcst ancl non-forest lancl required for the project

iltil1, n,t'cnticntccl by the Diro, Kh'rcrrra lrorcst Division and rahasildar, Khord ha are enclosed at

lnge N0.60-62/Dp rvhich arc ils fullows:

Starus of rhe lald irrvolve{ in this project as per the DLC report Culy authenticated by the

DFO, Khordlra Forcst Division is Jungle instead of Gochar land which is enclosed at Page

N0.61/DP.

The DGPS rnap of forest land involved in the project has been duly vetted by the ORSAC
a'td countersigncd both by the DFo, Khordha Forest Division'and Tahasildar, Khordha concerned
rre enclosed as Annerurc-B. The KML and shape file in

The certifi cate regarding

5.

is also appended to the DP.

4ft'}age

F\

(in Ac)

DLC RcPort
(Kisam)

Gochar
Kumbharnbastt 687

As reported by the DFo' Khordha Forest Division in his part-Il and site InspectionReport at Page No'55-56/DP and 57-58/DP respectively,'that the forest rand proposed fordiversion falls under,Ec o Value Ctoss_III, Open forest witlt Canopy Densify < 0.1 .In this project,l4 nos. oftrees are required to be felled as per the site irproposal is a linear project which is rocated 600 mtrs ;:Tt:t"'report 
(Page No.57-58/DP). This

rhis area is not vulnerable to soil erosion 
om Ratanpur DpF of Chandaka Division.

This area does not form
Elephant conidor;,;. il;r:""part 

ofNationalPark, 
wildtife Sanctuary, Biosphere Reserve,

this tocarity. 

idor etc' There is no any rare / endangered unique species of wird animar found in6, Tree cnurneratlg!

As repo

,ugu No.ss.ledt, 
thc DFo' Khor

rhr appried ;-]r* 
,.. ;;;;dha 

Forcst Division in his part-rr and sirc. rnspection Reporr ar
brest area, 

"u, "*,, 
rcspcctivcly' 

total 34 nos. of trees havc becn cnumeratcd overrh 24 nos. oltrccs arc above 30 crrr girttr arrrl I0 rr.s, nrc bclow
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t,
*"

Ii

j( cnr girrh in village Kumbharabasta having Hal Khata No.687 and Hal Plot No.834 part rvhich

is :nciosed at Page No.63&64/DP duly countersigned by the DFO, Khordha Forest Division'

1
lcletrancc

DF

As per the Form-A Part-i reported submitted by the

O, }(hrodha Forest Division, this project does not

User Agency duly countersigned by the

require Environment Clearance under

l:nvironment Protection Act, 1986' (Page No'33/DP)

i. e ost Bcncfit Analvsis

As proposed forest land is less than 20 ha in plain area, hence cost benefit analysis is not

rpplicable for this project as per the guideline issued by MoEF & CC'Gol vide F'No'7-69/2011'

F(; {Pt ) dated 01.08.2017'

9. Cgmnensatorv Afforestation

\s reported by the DFO, Khordha Forest Division in his part-Il and site Inspection Report at

page No.55-56IDp and 57-Sg/Dp respectively, the proposar invorves diversion of forest land less

in:.rr t ha i.e. 0.6g0 ha' no compensatory Afforestation is required as per the provision under Para

2.5 (i) (b) of rhe cA of the Handbook of Forest (conservation) Act, 1gg0 and Forest (conservation)

Ruie, 2003 (Guidelines and Clarification) dated 28th March' 2019 of the GoI' MoEF&CC' New

r)erhi. However, the User Agency has furnished an undertaking to pay the entire amount for cA'

,'ddl. CA & Penal CA if required in lieu of forest area to be diverted for construction of approach

ioad to rws wonderra Amusement park which is encrosed at page No.70-72 respectively'

10. Net Present Value

TheUserAgencyhasfurnishedanundertakingdulycountersignedbytheDFo,Khordha

Forest Division to pay the entire amount of the Npv of forest land proposed to be diverted as per

the demand of the concerned DFo i"e. Khordha Forest Division which is enclosed at Page

No.6g/Dp. Further, the user Agency has also furnished an undertaking duly countersigned by the

DFo, Khordha Forest Division to pay the additional amount of NPV if determined as per the final

decision of the Hon'ble Supreme Court of India which is enclosed at Page No'69/DP'

an

by the DFO, Khordha Forest Division in his Site Inspection Report at Page No.

ect does not warrant displacement of any human habitation and therefore, the

rehabilitation plans are not required.

I

Afl,ency has submitted an undertaking duly countersigned by the DFo, Khordha

to this effect to subnrit FRA certlficate.2006 after obtaining from Collectnr an6

enclosed at

5lPaBe

District as per guideline issued by Govt. of India, MoEF&cc, which is

-I
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Page No.?4IDP. Furthcr, the UA lras

obtain the FRA certificatc vide his let

No.?51ilP.

nlso rcrJuc,stcd to Collcctor and DM, Khordha 
Distri,,

tcr Nrr.J00 68 dutctJ 22'09'2423 which is enclosed 
'' 

lut !,g,,;,

l1 I)GPS Nl:rtr

i\li.istrl,ot'li*r,inrpprcn(. l;ot'cst& Clilrrllc Cltitltgc' Govt' ol'lndia in their Letter No.F"No"ll.

t)i9S rhrctl 0S.0i.:0ll lrrrvc i.ssuccl guirlclirlc (lurt all application seeking prior approval of the

('errtrirl Govcnuucrrt untlcr lrorcst (Cott.scn'atir:rt) Act, 1980 must be accompanied rvifh Ceo-

rctcrtncc lxlrnthr"v in slrapc lilc pcrtain to forcst land proposal for any purpose. Ihese docurnent
Imrtlls rrc r.*quirr:d (o custuc nccurate delineation of the area applied for permission. The User
'\g'"ttcf in conrplinrrcc lo this order has subnritted the required DGps map of the forest area duly
r*tltcnticri"d hr'0RSAC arrd countersigned by the DFo, Khordha Forest Division for the purp,se,.,r'r'r {1.6S0 hr rr.hich is enclosed as Annexure-B 1 Dp.
I{. 1:iolntion

.-\s rcported bi,the Kirordha, Cuttack Forest Division in part-Il and Site Inspection Report at
has been commifted by the User

Pr rr: \0.S5-56/Dp and S7_sglDp respectively, no violation

15. Othe{

iran_ll and

Ioj5-56tDp Forest Division is enclosed at page

'\icrcr under Forest (Conservation)
Act,1980.

P
Prelfile of vely. The Division Profile of Khordha Division, Distrierai! orher

and Stateprofile 
are enclosed at Page No.92, 93 & 94/DP respectively.eN

16.

cost of
such as all the

arc enclosed at page N

conditions

o.73 and

imposed to be complied during Stage-I
76tDP.

approval

ln vjew of
1lnn---,r,rr uach road tO

proposal for diversion of forest Iand over 0.6g0 ha for construction of7|a*:*il at
Wonderla

Amusernent park in the village Kumbharabasta under KlrordhalrdrBn rssion 
lo

of India,

by IDCO is senr herewith forIiecriqrn 
? (ii) of lrorcst

MoEF&CC, Regional O

consideration of the Govt. and onu,Erd
(Conservation) ffice, Bhubanesrvar for approval under

\

licatc Yours faithfully
CS forur

Act, lgB0.

^ Princip,,, chior"ktl J&&,o*r'orest Diversion & Nodal OfnJ." FC Act

\

Encl:
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sl

)'lemo No'

CoPY forwarded to

i' formation and necessary

lDt.

the Regional chief conservator of Forest, Bhubaneswar circle for

action with reference to his Memo No'137 dt'06'01'2024'

PrinciPal
of Forests

Forest & Nodal Officer, FC Act

Memo No. I 6 8B M.ba' 0l' Afl
Forest Division for information

of RCCF, BhubaneswarCopy forwarded to the Divisional Forest Officer'

and necessarY action with reference to Memo No'138 dt.06.01 .2024

Circle.

PrinciPal
of Forests

Forest Diversion & Nodal Officer, FC Act

Memo No' /Dt'

copy forwarded to the chief General Manager (Env)' IDCO' Bhubaneswar for information

and necessary action with reference to Memo No.139 dt.06.01 .2a24 of RccF, Bhubaneswar

tlrrcle' 6&arr--
Principal chi ef c"ask6t{i 6 f Fot"ttt

Forest Diversion & Nodal Officer, FC Act

,j\

t

7lo-

t-:l_,

I
,

,l
ol
la.,

L-r'

l
I

.J

I
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'/e Po-f ^,'? A^vl{wtN{a'L *)

Datcd: 01103/2021

r [,1

W-
India

Odisha

q,

$ t ula iut.\. ]

i 'rr ' 
_ _

, rlint Proposal No": FP/OBJOTITERS/4513$n02J

Io,

Thc Addl. Chief Secretary'

Forest, Environment & CC DePtt"

Covcrnmcnt of Odisha,

Bhubancswar-751 001

Subject:

Sirll\ladam'

Diversion of 0.680 ha o[ Rcvcnue forcst land for constntction of approach road;lo wonderla

Amusemenr Park at villagc Kumbharabas,o una., Xtto'dhaTahasil in K-hoidtrri Districl undcr Khordha

Forcst Division by the Ch]ef Geueral Manager (Env')' IDCO' Bhubaneswar'

\;'

f,

g i'v (v)
€dF

5.02.2024No.FE-DlV

of thc ProPosa I of thc Statc

conveys
t

1i*;

];:I'.it

Forcst

of0.680 ha ofRcvcnuc
villoge Kumbharabasta

thc Chief Gencral iP,***

'W$

i.ii

it.!i:-i*,..:r) .: i..!-"

,,.;." !;;.1x1..1,i, t * ;
" . ,: -l-'-: - 

""'. 
'*.*.,:"1 

\.,1,t ,,l. Generrl Contlitions

S. No

Thc requisitc funds shall be transfencd rtrrough onlinc porul in CAMPA account of the State

conccrned,

995 and thc guidclincs

.2022, and 2?.$.2422.

ii)
Court

for diversion sholl remain unchanged.i) Legal status of
8 ha forist land bcing

, thc Net Present Vatue (NPV) of''0.0The user a

pei the Orders of Hon'ble SuPreme of India datcddiverted
in Writ Pctition (Civil) No.292/l

ll-FC (Vol-l) ilatcd 06.01
28.03.?00
issucd by .5:3120

F P/OFUOTHERS/45 1 35312023

!'- qt

2. Aftcr

L

;J

W-

".,;i:l,;.-.

I am dircctcd to rcfcr to Statc lettcr

forcst
under

land for of approoch roqd to Wonderls

tn K.hordha

*i :

';i

1.1

44



\r/ Conditlonl

S. No tit
t

unavoidable and

xv) The uscr ugency an undcrtaking

onty rilhen it is

roads should be iitteU by

L

&

3s3/2023 Paga 2 of4

I

:11
i*-'.
*,*

ll

h ttps ://daiivesh. n i p. inA.

ixlTtrfiomplctc compliancc of thq FRA,2006 shall:be enlurcd by wiy of prescribed certificate

uscr sgency shall obtsin Environment CIearance Per

Act, 9E6,

sgcncy ash

soit ,pcr"

maxtmum number

of
that too under strict

transported soil and

xvi) No labour carnP

preferably altcrnatc fucls to
a,
8rEAS.and pressure on thc ncarby forcst

xvii) No additionat or new path will bc conrtruclcd inside the forcst arca for'any aetivity rclatcd to

the project work.
xviiil fhc user agensy_while executitg works, shhll nor fell any tree or dama$e foqti gmwth in the

surrounding forcstarcain.Enymsnner. .: , ." : ,-,-, ,." . a ,;,,. , :, .,

xix)The.pirisd of divcrsion undcr,'rhis ipprovaliliiili.bc:co:tciininiis txiith ihc pcribd of lease

graitea in fo*our of uscr agcncy or thc projcct life, whichevel r; 
f 
dsl'

xx) rte i.you pruntirr,e-irrri.na ir*i'lind'ihiiii iioi tA"ilhri;itA witidiiirni pri6r approval of
Miniitry of Environnrint. Forest & Climatc Changc.

xxii ff,e forcst laiC shall not be used for any purpoie othcr than that spccificd in thc proposal'
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0

*

Conditions

h'linistry by thc cnd of March every ycar.

xxr,i) Any othcr conditions tbat it. lrf inigty of Environment, Forcsts & Climatc Chungc may

impose from timc lo timc in thc intcrcst of a{forcstation, conscrvafion and mlnsgemsllt of {lora and

29.12;2A23. :

lctlcr datcd ,

forcst hnd proposcd

r agcncyr dcpartmcnt

xx bThci) lo

uscother

midgativcconserncd Divisioual Forest Offtccr, *ill monitor

that thcrc'is n0 advcrsc impact on thc forcsts in thc
complianccshatl monitoringxxv)

thistntegrrted

bE causcd,thc ,ln gre0 shoand offaunu ngadjoi
takeand ncccssaryThcxxiv)

fica,surToundingcnsursto
sti0n of pulatcdsclfarutualsubrnit reportusThe er og,cncy

fO{IiccSutethc snd concerncdoftoconditions thr RegionolNodo Olficcr (FCA)

Samvurdhan)

Furcst & Climate Change.

xxiii) No damugc to thc flora

it,,

it.

2. Standsrd conditions

3. Spccific Conditions

linaUS

Adhiniyam,
Covemment of

4. "Thc State Covt.
torcst land proposcd to

commcnccnrcnt of
pcrmission granEd to linear

for trce culting and

Paga 3 of 4

W

3. AftEr r""iipt

by the State

Forcst &

jurisdiction over thc

. ..;

permlsslon" me{tns

thc prcliminary projcct

Cot,{-T!

l.i re lnspecror Gcneral of Forests (Rolle), Ministry of Environmcnt, Forest & Climarc Change, Indira paryavaran
Bh lrin, Jor Llagh Rord, Aliganj, Ncw Dcthi _ t 10003.

{

a::, '*

FP/C R/O TH F_R S/45 1 3 s3/2 o2 3
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, ,1"
| \'. \a ./

at- '.u -/
. i') -., L/

2. The PCCF & Nodsl ofliccr (FCA). Forest Dcpudment' 6oYt'

Bhubrnesrvar'7 51023.

3. The Chief CeneraiManager (Env), IDCO' IDCO Torvcrs' Ianapath'

of Odisha. Aranya Bhswan' Chandrasckharpur'

Bhubanesws t-7 5 rc22' Odishs'

Yotrr's fnlthfulll

(Dr. Padma Mahanti)

Dy. Inspector Ceneralof Forcsts (C)

:

.t- '4,

,.i:irri'1,*ri| '

Signature
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To,
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Bhubcueswar * 75 I 00 I

.i

I

Eflqq qqt
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Thc
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of thc
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,r

Sir/llladam,
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,'t n
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Chairgr: ha of Rcvcnucj forcst land for
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\
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S. No

r.t{

r.r 5

l.l 6

l.l 7

t.r 8

l.l9

I.Z0

r.23

1.24

r.25

I
t

t
I

. . ,,..1,\
-. d.l. ,,";1,

1.22.'^', :. ?"6 :!

'Ihc Sratc Covt. and uscr !8,cncy shall cnsurs that no udtjitiunll or ncw ptth will bc corutruqtcd

insirlc thc forcst lrcu for uny activily relotcc lo the proJect work,

Thc Starc GovL and uscr lgency shall cnsurc thut while cxceuting wotkl, the uscr ogcncy rhall

not fcll anJ, trcc or damogc forcst growth in thc sunounding forest orea in any m.nncr,

The Smtc Covt. shall cnsure that the period of divcrsion undcr this apploval shrll bc co-termlnus

wirh thc pcriod of tcosc grnntcd in fovour ofuser Dgency or the projcct lifc, whichcvcr is lerr.

The Str.rrc Cuvt. rytd uscr ugcncy sholl cnsurc thqt carth or uny mulurial shull ncithcr bc brou$rt

fronr nor thc dcbris resulring during construction bc disposcd of in ths odjoining forcst orca by

the ussr agency.

Thc Srare Covt. ondiuscl.uSlncy thlil 11urc,$1!rirc fuyout'plan ql*:j:ooutol ghnll I

claangcd rvithour prior,aplirovat of ihe Miiiistry"if3nvironmcnt,'Forest &.Climatc Chunge

not bc

Thc Sure Govt. shrll unsurc tlrut thc forcst lund shall not bc uscd, for uny purposc othcr than that

spccificd in tlrc proposal.und undcr no citcunr.stanccs.br: tronsfcncd to any otller uscr cgcncy,

d.purrn,.nt o, p.rrou rvitltout prior approvul ui thc Ministry olErrvirorment, Forcst & Climutc

Chutgc.

....

concemcrl n'iltliat the
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of Environmcn! Forcst & Climste Change, Indira Paryavaran

1

Dcpurtmc nt, Gon. of Odishu, AranYa

'--.:tr1{ I '\ 3f '

Tf . Ihici Ccncral Manlgcr (Env')' IDCO' IDCO Towcr' Bhubanesrvar'

Your's frlthfully

(Dr' fadma Mabantil

:Dy. tarpcctor Gcrrral of lorests (C)

-."'l'{kr "
bI

1

a.

?

I
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o

OFFI DIVTSIONAL FORI,ST OFT'ICER, KIIORDHA D KHORDI{A
AT/PO/DIST' - KHORDHA
Tele No. {06755} 222825

No3$?{ /4F(Misc)-6 4ftA.3Ernail 
lD - $o'k'ordha@odish$'qoY'in

Khordha the I f * Decembe r,2A23

The Regional Chicf Conserviltor of Forests,
Bltubanesri,ar.

Dii'ersion of Ac.1.680 o; revenue lorest land f,or construction of approach to

\1,'s \\ronderla Amusement Park in the village Kumbharbasta under Khordha

Tahasil in Khordha district.

Lel:- StateProposalno.FP/OtUOthers/4S135312023'

ln'iting a refbrence to the above cited subject, it is to inform that, the Chief

Ceneral lvlanager (Env) IDCO, Bhubanesrvar (User agency) has submitted a proposal for

diversion of Ac.l.6s0 (0.6gha) of revenue forest land for construction of approach to M/s

Wonderla Amusement Park in the village Kumbharbasta under Khordha Tahasil in Khordha

district. It is ascertained that, the Chief Ceneral Manager (Env) IDCO' Bhubanesrvar (User

agency) has received authorization frorn the Managing Director, IDCO' Bhubanesrvar to sign

all the documents i maps for filling of the lorest diversion proposal fbr an area measuring Ac'

1.680 (0.68ha.) of revenue forest land for construction of approach to IvVs Wonderla

Amusement Park in the village Kumbharbasta under Khordha Tahasil in Khordha district'

This area is coming under DLC record but outside the Eco Sensitive zone of chandaka-

Dampara Wildlife
herewith, 0{ (Fo'tr.rr) nos" set of Project ProPosal

kind reference and taking necessary action

yv

&
3

To,

Sub:-

2,9

Di

lKhordha Div ision, Khordha

Manager (Env) IDCO, for

t.

9

orest Officer,

013

information & necessary action rvith reference to letter no.

dated 07.1 1.2023.

Memo No.l-1.31 
-roate 

I 5' I q'a
Copy forwarded to the Chief Ceneral

"P-e o'c'iVeL

r'-\t.,*zL ho'\'d CoYtl
t iI^, C,D r'

iL'r1-^ -

1$hordh a Division, Khordha

.'., :.*:a .

'. i: _,.i,t:::1:- _:1 ..

. r '. ;:H,--.t -. _ -;i: rii-
- ,r,": E: i-+rl'' 

-- -- a i t::4:
' 

'N ":.:::.a,ri! l::ti::i':i:ri:i.

at your end.
grrct:- t.Oq (F0,..,t) set of project proposal booklets'

2.Site InsPection RePort

3.Part-ll of Form -A
Di Officer,
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$ PART -II
(To be filled by the eoncerned Deputy Conseryator of Forests)

s r 353/2023 sw15037
State

ha. Of Forest land plot no

834{P), Khata no 687 in Kumbharbasta village in

Khordha District in the State Odisha for of

Wonder ark,

Odisha State

Location Project Sshenre.

(i) State / Union Territory

District
ivision

Forest
Forest

(iit)
for 0.68ha.

(iv) i\rea o Forest Land
line

Status Extent of Area in
(v) Legal status ha.

Revenue Forest ,68

Reserve Forest

Total 0.68 ha.

Open Forest < 0.1

(vi) DensitY vegetation

(vii) Species-rvise (SC ienti names)

diameter class-,wlse enunreration of trees (to

be enclosed In case of irrigalion I hydel
&,

projects enumeration at FRL, RL-2 meter

FRL.4 meter also to be
le to eroston

Brief note on the area Not
( iir)

a one ls 600 meters.

(ix) from DPF of Chandaka vision.
o

(x)

I unique No
(xt) any

found in the area
species of flora &, fauna

No
(xii)

from forest land 0s YOS, the requirement of the land as proposed by the
8

the inrplernenting
unavoidable

agen0y in User Agency ls unavoidab le & the identification ln the
proposed
col.2 ot

by
is and barest barest mlnlmum requirement project.

the proj ect, if 110,

item-wise with detai1s of

Noout (YesAIo). [f Yes,

inoluding period of worksafn9details
ol'ficials.ontaken erringdone,

ISlation tnstilltolnWhether

Act

Khordha

Revenue

La

of the

(ii)

of --Temartcs

NILVittrg ft .s*

Eco

to

wildlife
reserve,
details

if
any

or anyestablishmentsite in theis locatedmonumentother NOCwiththereofdetailstheSOtIfarea,

of the

been
theof

action
work
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--_}-_ n.F- )lail

Date :

Plase: Khordha

as to
land proposed for diversion is the barest minimum
required and only one tree is to be felled from the
forest land. The proposal for diversion of forest land
for the project is hereby recommended.

0

Signature
Name : IFS

Divisional Forest Officer, ,

Khordha Division, Khordha

Official Seal

OC., 
INILof compensatory afforestation

q ite reportinspection
askedenclosed)

col.ln 7

DCF (to bell

Divisionl')

3 sqarea of the Division.i)
57892.53Forest area oftheii)
180,71Total Forest area d

number of cases.

since 1980 rvithiii)

000 nos.+233,5Total compensatory
in the districU division sinse 1980 on

Forest land

41000 nos. seedling -203 and 10planted
m

iv)

(b) Non-forest land,

of compensatory
17.12.20t3

AS

on

Forest
NH-203 and4 nos. seedling planted

ha

v)

land.

13

reasons.

the DCFrecommendations ofSpecifie
withofothenviseor the proposalaccaptance

\

to
0

including penal

a way so

forest land. The forest
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Annexure - 5 
SeriesGoogle Earth Image of Whole project
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Google Earth image showing civil constructions over red coloured triange shape forest area

Image from Know Your Land(KYL), Govt. of Odisha portal demonstrates triangle shaped 
encroached area along with whole Forest Plot
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A+     A     A-

English

Select Language: Public Authorities
Available

RTI OnlineVersion 2.0
An Initiative of Department of Personnel & Training, Government of India

HomeHome Submit RequestSubmit Request Submit First AppealSubmit First Appeal View StatusView Status View HistoryView History LoginLogin User ManualUser Manual Contact UsContact Us FAQFAQ

Online RTI Status Form
Note:Fields marked with * are Mandatory.

Print RTI Application Print Status Go Back

Enter Registration Number CGWBD/R/E/24/00161

Name BINAYAK BASTIA

Received Date 29/05/2024

Public Authority Central Ground Water Board

Status REQUEST DISPOSED OF

Date of action 31/05/2024

Reply :- The Information pertains to the amusement park established byWonderla Holidays Limited at

Kumbharbasta Village Road Kumbharbasta Khordha Near Bhubaneswar Odisha 752054

1.Please provide information regarding issuance of No Objection Certificate from the Central Ground

Water Authority or any other Authority to the above project for extraction of ground water for

swimming pool and other water sports and allied activities as per CGWA guidelines dated 24 Sept

2020

Ans.Information not available.

2.Please provide the copy of the No Objection Certificate along with the other document submitted by

the Wonderla Holidays Limited for this purpose

Ans.Information not available

CPIO Details :-

Tarun Mishra SER

Phone: 06742350537

tmishra-cgwb[at]gov[dot]in

First Appellate Authority Details :-

B K Sahoo

Phone: 0674-2350342

rdser-cgwb[at]nic[dot]in

Nodal Officer Details :-

Telephone Number 01292477113

Email Id nodalofficerrti-cgwb[at]nic[dot]in

Home Home | | National Portal of India National Portal of India | | Complaint & Second Appeal to CIC Complaint & Second Appeal to CIC | | FAQ FAQ | | PolicyPolicy

Copyright © 2023. All rights reserved. Designed, Developed and Hosted by National Informatics Centre, New Delhi on the instructions of Copyright © 2023. All rights reserved. Designed, Developed and Hosted by National Informatics Centre, New Delhi on the instructions of DOP&TDOP&T

5/31/24, 12:36 PM RTI Online :: View Status Form

https://rtionline.gov.in/request/status.php 1/1
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https://rtionline.gov.in/request/allpa.php
https://rtionline.gov.in/request/allpa.php
https://rtionline.gov.in/index.php
https://rtionline.gov.in/guidelines.php?request
https://rtionline.gov.in/guidelines.php?appeal
https://rtionline.gov.in/request/status.php
https://rtionline.gov.in/request/status_history.php
https://rtionline.gov.in/login.php
https://rtionline.gov.in/um_citizen.pdf
https://rtionline.gov.in/Contactus.php
https://rtionline.gov.in/faq.php
https://rtionline.gov.in/
http://india.gov.in/
http://dsscic.nic.in/online-appeal-application/onlineappealapplication/
https://rtionline.gov.in/faq.php
https://rtionline.gov.in/Policies.php
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